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Judgement

Prashant Kumar Mishra, J

1. The default having been removed by filing necessary papers, we have
proceeded to hear learned counsel for the State on the application (IA No.1) for
condonation of delay as also on admission.

2. On due consideration, IA No.1, an application for condonation of delay of 09
days in filing the application for leave to appeal against the judgment of
acquittal, is allowed and the delay is CRMP No. 1474 of 2019 condoned.

3. The trial Court vide its judgment dated 5.2.2019 passed in Sessions Trial
No.14/2018 has acquitted the accused from the charges under Sections 450, 376
& 506 Part-II of IPC.

4. On perusal of the depositions of the prosecutrix examined as PW-1, her
husband Shatruhan Patel (PW-2) and the Medical Expert Dr. Seema Nandini
Chowdhary (PW-4), it appears, neither the allegation of the prosecutrix was
supported by medical evidence nor she herself or her husband would support the
case of the prosecution, as both of them have turned hostile.

5. No case for grant of leave to appeal is made out.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/state-of-chhattisgarh-appellant-hash... Page 1 of 2



6. The CRMP is dismissed.
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